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Mahareshtrll 

Manlpur 

OrIssa 

Punjab 

Tamil Nadu 

Tripura 
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West Bengal 

Pondlcherry 

Total 

Welfll ... of Labour 

3 

7 

19 

18 

2 

33 

20 

187 

4003. SHRI GAURISHANKER CHATURBHUJ 
BISEN: Will the Minister of LABOUR be pleased to ate: 

(a) the number of Centrlll Dlapen .. rles being run for 
the welfare of labourers, State-wl .. ; 

(b) the date from which the Centrel Dispensary at 
Bharveli District Balghat (M.P.) has started functioning 
and the authority responsible for Its maintenance; 

(c) whether the labourers and the local people are 
getting benefits of this dispen .. ry; and 

(d) If not, the measures propoaad to be taken for the 
Improvement In Its functioning? 

THE MINISTER OF LABOUR (OR. SATYANARAYAN 
JATIYA) : (a) Labour Welfare Organisation Is running 274 
dispensaries In the country for the welfare of wort<ers 
engaged In beadi Industry and Iron ore, manganese ore 
and chrome ore mines, limestone and dolomite mines 
and mica mines. A stetement giving their State-wiae 
break-up Is attached. 

(b) One 5O-bedded Central hospital, set up under 
Iron Ore, Manganese Ore and Chrome Ore Mines labour 
Welfare Fund Is functioning at Bharvell, Distt. Balaghat 
since 27.11.1986. Labour Welfare Organisation through 
the Welfare CommiSSioner, Jabalpur, Is responsible for 
Its maintenance. 

(c) and (d) The Centrel hospital at Bharvell, Distt. 
Balaghat (M.P.) Is providing medical fecillties to the 
workers engaged In beedi Industry and in Iron ore, 
manganese ore and chrome ore mines. 

St.,."..,., 

State Number of Dispensaries 

Andhre Pradesh 24 

Tamllnadu 19 

Madhya Pradasli 41 

Kemataka 30 

Kerala 12 

Gujaret 10 

Rajasthan 23 

Haryana 01 

Bihar 32 

Uttar Pradelh 20 

Himachal Pradash 01 

Mahareshtrll 19 

OrIs .. 24 

West Bengal 16 (including one Chest 
CMnlc) 

As .. m 01 

Tripura 01 

Total 274 

{English] 

~ of Prlv .. 8ector 

4004. SHRI TARIQ ANWAR: Will the Minister of 
LABOUR be pleased to state: 

(a) whether the future of the non-govemmentlprivate 
sector employees Is In dart<; 

(b) whether the owner of the companies terminate 
the services of the persons without any reason; 

(c) whether the Supreme Court has pasaad orders 
on April 6, 1998 that no person should be removed from 
services without assigning the reasons; 

(d) If 80, whether the management are Implementing 
tho .. orct.a; and 

(e) If not, the reasons therefor, and the steps taken 
by the Govemment to secure the services of employees 
of theM sectors? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATlYA) (a) to (e) According to the Industrial Disputes 
Act, 1947 under SectIon 25(F) no wort<man employed in 


